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LEGISLATIVE ASSEMBLY. 

Thur8day, 31st January, 1929. 

The Assembly met in the Assembly Chamber of the Council House ab 
Eleven of the Clock, Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 

POLITIOA.L AND Mn.ITA.ltY SITUATION ON THB NORTH-WEST FRoNTllIB. 

888 .• "', Ga,. P,raaad Blqh: Will Govemmentbe pleased to make 
a statement 'ori the political" and militory situation on the North-West 
Frontier of lndin wit.h special reference to the recent,upheaval acl'Ol8 the 
frontier and, its pC'IlIlible, , repercu,ssious on our border,? 

SIr DIIlJI Br • .,: I am grateful to the Honourable Member for giving 
m(' this opportunity of making a statement, on the position on the Nort·h. 
West Front'ier with special reference to the upheaval in Afghanistan, 

The military situation' has been normal throughout. Not 8. soldier or 
ft gun hal been, moved to the frontier: the daily life of the ronti~r garri· 
~  has remained.. un i ~ .rbe ,. The only i,nte'tr t~on, o~ military l ~tine 
,has been the diversion of Royal Air Force nia.c ii u~  from' their ordinary 
duties to the humane task of bringing women and children in safety from 
,Kabul. (Applause,) 

HitJhel'to the potit.joal situation within our bordel's hilS been remarkably 
quiet. As t.he frontier tracts and districts are at, all times sensitive to 
eVLnts in Afghanista.n, this, I t i~. is a· notable 4emonstration of the 
soundness of our frontier policy and its skilful execution by the frontier 
administrations. (Applause.) Every one of our tribes has so far remained 
steady, though individual tribesmen ha.ve heen una.ble to resist the stronll 
natural im'pulse to enter the turmoil on this side or that. B:ut the ~ntere t 
'Of the tribesmen in the civil war is intense and their support is being can, 
vassed by adherents of the three Govemments at KMdaha.r, Kabul and 
J alalabad; and the energies of our frontier officers are being taxed to keep 
the tribes from headstrong action and to hold them to observance of that 
"policy of scnlpulous non-interference in Afghanistan which Government have 
1let before themselves from the outset, Govemment are oonfident that, in 
pUl'l'lUing tJhis policy unswervingly, they will have the IIUpport and assistance 
of India at large. 

The PresR and public will, I am sure, realise the duty which is upon 
\IS all of obserVing IIObriety in speech and writing at this oritical time. Until 
1\uthority is re-established and peace is restored in Afghanistan, the political 
eituation on 'OU!, frontier will of necef!Bitv continue to cause anxietv and . , 

( 311 ) £ 
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call for vigilance. It is the earnest hope of Government that this con-
summation' will not be long delayed, and that India will soon have once 
more for its neighbour on the North.West Frontier, an Afghanistan peaceful 
and progressive, friendly, unit,ed, independent Bnd strong. 

ESCAPE OF SIRDAR MOHAMMED OMAR KHAN FROM ALLAHABAD. 

334 .• J[r. O. S. BaD,a Iyer: Will Government be pleased to state: 

(a) wheihl.'1· it iii! a fact; that Sirdar Mohammed Omar Xhan escaped 
fl;om his internment at Allahabad? 

(ll) who and whut is this Sirdar 1 

(C') why wos he detained in Allahabud? 

(d) whetb(or hia Lrotbers alao are detained tbel'c and if ao, why? 

(e) under what law are they detained? 

Sir Den,.. Bra,.: (a) Yes, Sir. 
(b) An 1 ~n refugee and 0. son of the late Ayub Khan. 
(e) Fo'l' reAKO'DB of State. 
(d) Yes, till their recent removal to Burma. For reasons of StAte. 

(e) Under Regulation III of 1818. 

MAlNTJlNANOB BY THB BBITISH GoVD100NT OJ' SnwAB ·AYUB :Klux 
AND HJB DBP"N.DAN'l'S. 

335 .• J[r, O. S ........ ~,..  (a) :aas tl;le attention of Government 
been drawn to 8 ata~ ent in the C;"il and M11ittJ'f'Y Guetl. of the 5th'Jan-
uary, 1929, that Sirdar Ayub Khan, f.ather of Birdar Mohammed Omar 
Khan, cama in lSf:18 tt' India with 8,OOOrelativ88 and partisans? 

(bi Is it a fRet t·hal the retinue wa.s lIupported by thE' ·British Govern-
ment while 9 Political Agent supervised the Sirdar's aftaira? 

Sir Do,. Bra,.: (il) and (fl) .. Yell, Sir. 

Q>ST OJ/' MArNTDANCE OF THE FAMILY OF SmDAR AYUB KHAN IN hmIA.. 

386 .. ·Xr. O.S. BaDIa I,..r: Will overn~ent be pleaSed to state: 

(a) b~ r it IS a fact that after the said Sh'darAyub Khan's 
doa-th, hi!, children continued to be supported by the Gov-
Rrnme!) To : 

(f,) how tnuny mE-mbers of his family are in Indin under the Rnan-
. cial support of the Governm,.n't 1 . 

(c)finuer whnt conditions are the said detenus living? 

Ui.l what nmnUllt of money hRs hitherto been spent on the said 
et~l ul  from 1888? . 

I'e) wht is the snnual recurring «:!xpenditure now!» 
({) how long do 'they propose to maintain them? 

(g) why 118ve the) been maintai:lcd by the Government? 
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Sir Deny. Bray: (a) Yes. 
(b) 19, dependants and adherents not included. 

(0) Normally on parole under quiet surveillance. 

" 

(d) The compilation of the figures would I fear involve a dispropor-
tionate amount of labour. 

(6) A little over half a lakh. 
(I) Until their repatriation can be fixod up with t.he Afghan Govern-

ment. Meanwhile the allowances are reduced progressIVely at each death. 

(g) Ayub Khan's removal to India was effected in the interests of the 
peace of a United Afghanistan at a time when Government stood in rela-
tions of special responsibility towards Afghanistan and her neighbours. 
His removal would naturally have been impossible without a guarantee of 
suitable maintenance for himself and his family. 

PRoSBOUTION OF NEWSPAPERS FOR PUBLISHING FALSE REl'ORTS ABOUT 

AFGHANISTAN • 

887. -llf. O. B. Baqa Iyar: Will Government be pleased to state: 

(a) if it is 'R fact that they have instruoted the, Local Governments 
,to consider fonhwitb the proseoutions of newspapers which 
bad published artioles. to the effect that support or encourage ... 
ment was being given by the British Government or the Gov-
ernment of India to the Afghan rebels agJ&inst the Govern-
ment of His Majesty King Amanullnh? 

(b) if the IlD.swer is in the Ilftirmative, under what law are the alleged 
offenders to be proceeded against? 

Sir Deny. Bray: With your permission, Sir, I shall answer this and 
the next two qU8stiOllS to t er~ 

I would refer the Honourable Member to the' communiqut§ of 5th Ja.bu-
ary. The attention of Government had been drawn to articles endangering 
peaceful relations between India, and Afghanistan, partly by reproductioDs 
in the Afghan Press, partly by His Majesty's Minister, and partly by 
Local Governments; while others drew attention upon themselves directly. 
The Honourable Member will, I am sure, appreciatc my reluctance to lay 
any papers on the table, or to say anything further in t.bis reg"rd, lest I 
should in any way prejudice the fair trial of such newspapers as the Local 
Governments may see fit to prosecute. I am advised that prosecutions 
will be, ,uncler section 124,(q.) of the Iildian Penal Cooe. 

CoRRlC8PONDENOE WITH LooAL GOVERNMIINTS RBGA.BDJNG PuBLICATION 

OJ' FALSE RIIIPORTS ABOUT AFGHANISTAN. 

f1l38. -.r. C. B. Bania Iyer: Will Government bCl pleascd to sta.i,e: 

(a) if it is A. fnct that their attention hUR for ,some time been drawn 
,to the ubli~l1tion of the articles referred to in my preceding 
quost,ion by any Local Gov£'rnment or Governments? 

(b) if so, by what Local Government or 'Governments? 

t For answer to this question, 11&6 answer to q11eat10D No. 1ifI1. 
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(0) if any corre l on enc~ on the:: subject has pAssed between the 
Government of India aud the Local Governments? 

(d) if the nnswer to (0) is in the affirm ati'te , do Government pro-
pose to la,\' the correspondence on the table? If not. why 
nut ./ 

AOTION' AOAINST NEWSPAPERS FOR PUBLISHING FALSE REPORTS 

ABOUT AFGHANISTAN. 

tB89. • •• 0. S ....... Ifer: Will Government be pleased to state 
-againlt what ournul~ or newspapers they ha.ve instruoted the Loeal 
. QeverDment or Governments to take aotion In oonnexion with the publica-
tion of articles propagating the story thateDOouragement is being given by 
the British Government or the Government of India to the Afghan rebels 'I 

DI8.APPEABoANCE OF StRDAR MOBAJDI1I:D UIIAR KHAN J'ROJI ALLAHABAD. 

840. -Xr. A.bdul 11.,,: (a) In what manner and to what extent 
. were the movements of Sirdar Mohammed UmarKhan, 80n of Sirdar 
Mohrmuned Ayub Khan and his family restricted when they were per-
mitted to reside at Allahabad by the Government of India? 

(b) What officer or officers were responsible to enforce the conditions 
imposed upon the freedom of the laid family? 

(c) II it a fact that in Deoember lut Sirdar MohammedUmar Khan 
disappeared from Allahabad and for full ten day. the Government were 
not aware of his i~ earance  

(d) Whom do Government hold respoliBible for the. disappearance of 
Sird,ar Mohammed Umar Khan and what action have Government  taken 
ill this matJter? 

(e) Aro o~.-e ' t now in a position to state whether "Birdar Moham-
med Umar Khan is still in British India or has crossed the border? . 

Sir DeD)'I Bray: (a) He was detained under Regulation ITI of 1818, 
but was noil under confinement. In normal times he was merely on parole 
not to quit Allahabad without permission. In view of the Afghan situation, 
all Local Governments in charge of Afghan refugees were asked in Septem-
ber to exercise special vigilance over them, and were warned in December 
that the strictest possible watch should be kept. 

(b) The District Magistrate. 

(c) Umar Khan escaped in December but t.he exact date· bas Dot yet 
been esta.blished. 

(d) The report of the Local Govemment! has only just been received 
ftDd is still under examination. 

(e) He is believed to be .Bm'OR the border. 



QUESTIONS AND ANSWF&S. 

DrBCIPLlNAlty ENQU!BIES ON INDIAN RAILWAYS. 

841. t ... T. Prakau.m: (a) Has the attention of the Government .be.en 
drawn to the procedure observed on English railwnys in ~  of d?SOlP-
]inllrv enquiries, set forth at page 163, column 2 of the btd.an a~l a  
Maga,ine in its iSilue for July, 1928, and to the procedure obse.rved for 
similar enquirif's on S.outh African rail ~  ?et. out at page ~  of the 
Indian Raib.uay Mag(£Mmeunder the hea.dmg Q Just procedure? 

(b) Are the Government e. ~.re of the fact t~at the Madras and. Soutben,\ 
Mahratta Railway AdministratlOn comp<lls all Its emplo:yees to l~ a. stU'-
vice agreement containing 0. covenant t~u.t the. e lo ~~ can .be i ~ll e  
without assigning Ilny reasc)Jl, Bt the w1l1 of the AdmlUlstratJOn, and that 
tha e lo~'e('  have got to sign it to get. the job? 

(c) Are Ooveml'rlf'nt prepared to adopt. t~e .procedure .~ the En~ . 
and South African railways in cases of dlsClplmary enqUlrlE's on IndIan. 

:railways as well? 

.r. Pre.ldent: Mr. Prakassm. (Question No. 841.) 

.r. V. V • .Toglah: Will you permit me to put the questions for Mr. 
Praik8sll.m? 

Mr. President: Why should I? 

Mr. V. V . .Togi&b: He has writt.en 00 me, Sir. 

Kr. Prealdent: He has not written to me. 

Mr. A.' A. L. Parsons: (4) Government have seen the articles mentioned. 

(b) Government are not aware of the exact terms of the service agree-.-
menta in force on the Madras and Southern Mahratta Railway, but they 
probably include, 80S do those on other railways, provision for discharge, 
not dismissal, on one month's notice, or on receipt of one month'l! pay in 
lieu of notice. 

(c) Government understand from tho Agent that on the Madra!! and 
Southern Mahratta Rllilway no employee is punished by.discharge or dis-
miSSR) before he has had an opportunity of offering an explanlltion or 
appellring before an enquiry committee, nnd that all employees have the 
right to appeal to their immedinte superior officers, and, ~ rou  them', to 
the hend of a depRrtment. Appeals to the Agent, go through both fuese 
channels, and details of the case are furnished for the Agent's final deoisioo. 
In the majority of cases the decision bears the Agent/s signature. Govern-
ment oonsider that this procedure secureR that, an employee gets a fun 
·hearing. 

PRoVlS'ION OF FAOIL1TUl:S FOR INDIAN WORJOmN OLAWING CoXPIn'f8A'l'ION 

FOR AOOIDENTS. 

342. tKr. T. Prakala.rq: (a) Has the attention of the Government 
heen drawn to the judgment of the Commissioner for workmen'SOQmpin. 
aation of Bombay in Durbalda8 versus Great Indfon Penin.ula Railwqy, in 
application No. 271 n 26 of 1928, wherein the Commissioner remark. 
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that, following the English practice of requiring notice of accidents, without 
a180 providing facilities to give notice by maintaining a book wherein to 
enter aU accidents, 90S has to be done in every faototy under English law, 
is oausing great hardship to illiterate Indian workmen? 

. (b) . Do Government propose to oonsider the question of amending the 
Act so as to require the factories 00 publish, in the vernaoular of the 
division, the formalities to be observed and the period of limiiJation for 
claiming .compensatiOD. and to maintain a register, an entry in which 
.will constitute BuffioiE-nt notice? 
, . 
'!'he BODOwable 8lr BkapeDCka Ifath Mitra: (a) Yes. 

(b) The matter will receive consideration in connection with the quel-
tion of the further amendment of the Indian Workmen's CompensatiOli Act. 

OVDWOBK 011' FrrrBBS AT GUNTAKAL ON THE n~ AND SQUTHEU 

MAlmATTA RAILWAY. 

-
848. -Ill'. T. Prakuam: (a) Will the Government be pleased, to sta1ie 

if it ill 1\ fact that the fitters of the engine shed at Guntakal pn the Madras 
Rnd Southern MRhratta Ra.i1way are allotted moreWOl'k than' could be 
·done in ei~ t hours. and arc tineel for failure to complete the. work,and fined 
also for inefficient work if they complete it somehow by rushing through 
.the work? 

(~  Is it a. fact that circular No. 58 of the D,. L. R.. consequent on 
the GenevA. &Convention has ordered only eight hours 'tVorkto be given Bnd 
'Overtime not exceeding two hours 'a day in exceptional cases? 

(0) Is it a ffl('tthn.t. the normal overtime paid to each ~n, before the 
Madras and Southern Mahratta Railway accepted lhe Geneya Convention, 
WBS n c'()Qsolidated allowance of 25 per cent. of his salary. thus repreFlelJt. 
ing nearly three hours' overtime for each man every day? 

(d) Is it a fact that there is a shortage of engines and pressure of traffic 
on the Madras Bnd Southern Mahratta Railway., necessitating more work 
to be turned out, whereas there has not been 8 single extra , ~  provided? 

(e) Is it a fact that, while the same qUBntity of work, if not more, is 
being turned out by the men, the consolidated allowance of 25 per cent. of 
salnry has been abolishE'.d and they are paid only as for one or two hours' 
overtime IlS pel' the Geneva Convention? 

(f) Is it a fact that no register is kept, as per clause 5 of Circular 68, 
wherein each man could record, in his own handwriting, the hour when he 
leaves his work, and that the only register kept is the ODe by the foreman 
wherein he enters something CIIl pa,t.? 

(g) Is it a fact that the men are compelled 'to' worlt overtime whether • 
thev like to or not, and that they have recently passed l'esoluti9QS at their 
'meeting that they would refuse to do Bny overtime work unless their proper 
wages were paid? 
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(h) Will the Government be pleased to state if the Geneva Oonven-
tion laid down the iimit of payment to workers or the hours of work? 

JIr. A. A. L. PIHOIII: (4) to (g). Government have no infonnation, liut 
are making enquiries . 

. ~ o. The' Geneva COJlvention ' allows a weekly rest day 00 such 
.taft on rail a~  as may be specified for this purpose by competent authority. 

MEMORIAL OF THE FI'l'TEBS IN THE ENGINE SUED A.T GUNTAKAL. 

344. ·Mr. T. Prakaaam: (4) Will the Government be pleased to state 
if it is a fact that fitters in the engine shed at Gunto.kal have been fined 
four to ten days' pay every month during the la.st three or four months, 
although they are all men who have put in 10 to 20 years of service without 
paying ~n  fines? 

(b) Is it a fact that the complaint against them is that the repairs 
done by them are again bQo.ked for within 0. few days? 

(0) Is it a fact that the men have sent a memorial saying that the 
fault is notoD theizo part, and thaA;, .Qw.ing to pressure of ~ro. ic, they were 
instructed by their chargeman not to go deep into repairs but to tighten 
up or do somethiag just for the 'emergency, whereas· the chargtlman would 
record in his register that the repair had been done? 

(d) Is it 0. fact that noextrl1 staff of fitters has been provided for the 
Guntakal shed, while circular No. 58, of the D. L. R., has ordered eight 
hours' work a day and limit.lltion of overtime work? 

(e) Is it a fact that the foremm asked for ten extra fitters but the 
'same have not yet been almctioncd by the Administration? 

(f) Do Goyemment proPOII&OO enquire into these matters? 

Mr. A.  A. L. Parsons: The information has been called for, and will be 
iPllpplied to the Honourable Member on receipt. 

EMPLOYlIrfENT ON MENIAL WORK OF THE APPRENTICES IN THE ENGINB 

SUED AT GUNTAKA.L. 

845. ·Jlr. T. Prakuam: (a:) Will the. Government be pleased to state 
if it is 0. fact that the chargeman of the engine shed at Guntakal compels 
the apprentices to carry [I 250 Ibs. engine 'jac1J:' .by ~e ovcrbridge to the 
outer cabin and that one apprentice even resigned, being unable to put 
up with the insults and hardships of the chargeman? . 

(b) Do Govenliment propose to direct that u.pprentices should not be 
utilised for doing meninl work? 

Mr. A. A. L. Parsons: Government have no infonn9.tion and regret that 
they are not prepared to make enquiries with reglU"d to t.he individual ser-
vants of the CompRny mentioned by the Honourable Member. They will. 
however, send a copy of his question to the Agent of the Madras and 
:Southern Mahratta Railway for his infonnation. 
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AssAULT OF ;INDIANS BY OlPBTAIN EUROPEA,N EMPWyltllS OF 'l'lIE MAnILAS 

AND SoUTKERN MAlIRATTA RAILWAY AT JOLARPET. 
t; . 

. 346. -Mr. T. Prakasa.m: (a) Will the Government be pleased to stat-e: 
if. it is It fact, that one Mr, Ellis, an ex-military man who W&8 directly 
recruited as a guard on the Madras and Southern MahraUa Railway and 
who wus acting as Assifltant Station Master at Jolarpet, assaulted 000 
Mr. Hujuveloo, (\ Believing AssistlUlt Station Master at the same station. 
and if so, how the matter has been dealt with? 

(b) Is it a fact that Mr. Rlljaveloo has cited a number of eye wit-
n8sses, tUld has also produced a medical certifica.te as to injuries, but no 
enquiry hQ,s heen held, and the permission asked for by Rajaveloo to 
take civil and criminal action against the man has not been given? 

~c  Is it Ii filet that on 6th October, 1928, one Mr. C. A. Cook, an 
u.cting Etution Master at Jolarpet, assaulted a pointsm an , and 11hat no 
action has been taken against Mr. Cook? 

(d) Is it 0. fact that Mr. Cook was also an ex-military man directly 
recruited as guard and promoted as Station Master? 

(6) Is it a fllct that one Mr. Cook, a EuropoaD Driver, &&.S8ulted Ragh,.. 
n~t an, Manager of the Refreshment Room and no depattmental notice 
was taken of his actions snd even the permission asked for to prose-
cute him was refused? 

(I) Is it a fllct that ono Lakllhma.iya, a tie-ket collector at .lolarpet. 
was dismissed for talking imperti!lently te the Agistaat Station Master? 

(g) Is it a foot that Devanesan, fl. number-taker at :n.ic}mr, wa!l dis'-
missed for assaulting another numbe,..taker 1. 

(h) Do Government propose to d'i!'ect the-Madras and' Soutliern Mahratt. 
Hailwuy til :lwAm the iRme degree of punishlment to Europeans 'Wllio a.llnult 
Indians RS to Indians who commi, a similar offe!lce? 

Mr. A. A. L. ParlOD8: I ro ~e to answer questioJl8 Nos. 846 and 841 
together. Government have called for t.he Agent's rem'nib,. nnd I will 
eommunicate with the Honourable Member on their receipt. 

RJDC1l'OITM:ENT OF. IIlX-MILITAltY MEN A.S· GuARDS· o~ THJIt MA.DRAS AND 

SOt1'1'lllDB.N" MAKBUTA RAILWA.Y. 

'1847. *Mr. T. Prlkuam: (a) Will the Government be pleased to state 
iC complaints have been received' 8Jlainst the recent recruitment of· u-
militarv men on high sRlfl.ries bT the Madras and SoutherD Mahrat.ta Rail-
WHy as" ticket collectors, .on the ground that they unnecessarily harass inno· 
cent ~n  illiterl\t.!: third c]ass passengers alld are very rude in their be-
haviour? 

'(b) Js. not such reoruitment ud'verse to the interest.s of tlte Indim 
employees, whoseljelliority in senice i ~overroo e  Do Govemme'llt pro-
pose to consider the ~elltion of Rtopping this system of reCruitment 'I 

t For answer to this question, IIU auw.ar to questiDn No .. 2511'6. 



E~  INOuibD FOB TBAVBLLING AND HALTING ALLoWANOE 01' 
MmoSlms OJ' THE CENTRAL LEGISLATURE. 

848. .Kr. O. S. BaDia Iyel: Will the Government be pleased to-
ta~ . how m'UCh money hils been spent on the· travelling ·and . halting 
alfc)wanoes· of th& members of the Oentral i Legislature since the inaugura--
tioil of the liew tEiforrned· Legislature in 1921? 

IIr.L. anbam: The total amount spent up to 81st March, 1928, is: 
• Rs. 88,62,240. 

LoNDON-KARAOHI AIR SERVIOE. 

849:· .:iii-'. o.·i.i&iigi iyii: Will the Govemment be pleased to t llt~  

(a) if it is a fact that the London-Karachi air service will open at 
. an early date, Bnd if so, has the exact da·te been fixed? 

(b) the full particula.rs regarding the opening of the Imperial Air-
way service to eDlible those who wish to take advantage of it,. 
to make their al'!:8Dgements? 

(0) if it is a fact that the said service is to be II. weekly one? 

(d) how many pa8sengets will the· air servioe be able to take eaoh; 
time? 

(e) what will be the cost of the service per passenger? 

(f) whether the expense of the service will be borne on the Indian 
or, British Excbequer, or on both, and if so, in what propor-
tions? 

. fte HODourabie SIr BhupeDdra Bath 1Ittr&:. (4) The Government of 
India have no precise information, but they understand flhab the LondOJi-
Karachi air service will commence on or. about the 1st April, 1929;. 

(b), (d) and (6). Government have no information. 

to) Yes. 

(f) Beyond providing oertain facilities for Imperial Airways Limited at 
Katachi, no expenditure conneoted with the Air Service referred to will 
be charged to the Indian Exchequer. It is understood that the Company 
will be subsidised by the British Government. 

STATEMENT LAID ON THE TABLE. 

PuROHASE OF STORBS BY THE HIGn COmnSSIONER FOR INDIA. 

'!'he Honourable Sir BhupeDdra lfath .va (Member for Industries and' 
I.abour): Sir, I lay on the table a statement furnished by the High ~. . 
8ioner for India showing all (lases in  which the lowest tenders have not been 
accepted by him in purchasing storeR for the Government of India during t.h. 
half year ending 80th June, 1928. 
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HIGH CoIUIISs.IO)1' 

lIma 8TOU 

AaSTUOT 01' 0 .... in whioh tende1'8 for Stores demanded by the Central 
, of the goods demanded, were aooepted on the groUD.ds 

greater faoility of iDapeotioD. 

• HALF·YEAR ENDING • 

PART A.-OfHU in which lower foreign tender,. inclvdi"1l Brit."" tender, for 
ten 

Amount 
Stome ordered. Contract Number. Name of Contractor. of 

Contract. 

--.--.. ----

£ 8. d. 

Glazed board · 0.3648/5929/10-1.28 Butterfield &: Renton 52 0 0 
(British). 

Bridgework · G.3949/8.3080 /1.2.28 • Tees Side Bridge &: En· 11,110 0 0 
gineering WkII., Ltd. (British). 

Laminated Springs G.4026/7162/7 -2·28 · Steel Peech & Tozer, Ltd. 9,467 10 0 
(British) 
delivery 
2-14 weeks. 

Lead., ohemical • G.' 190/6795/16-2.28 Wal.kers,Parkci" Co., 114 7 6 
Ltd. (British). 

Wheela and axles G.4302/5970/23-2.28 R. Y. Pidrering & Co., 1,475 () O' 
Ltd. (Britlah). 

Locomotive boilera, q.4459/2299/7 ·3·28 · Kon. n~. Staatlichc 33,47tS (1'0 
cylinders, etc. Elsen, tabl·und M ... (Hungarian). 

chinenfabriken. . 
. 

G.4480/2209/7.3-28 · North British Locomo· 190,408 0 0 
tive Co., Ltd. (Britiflh). 

'l'otnl . 223.881 0 ° 
i 

I 

I 
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DBP.t.B'l'JIBlfT. 

Government, other tha.n the loweat oo ~ with the technioal deaorlption 
of superior quality, superior trostworth.ineaa Of the firm tencleriDg, 
quioKer delivery, eto. 

30m JUNE, 1928. 

for. made good .. , 1aGt1e been ", Glide wholly or parlialZy in /GtKJUr 0/ BnUM 
••• 
Loweet Tender 

Dot. 
aooepted. 

RauoD for ac~a tanoe. 

------1-------_·_---_·· -------.-. 

£I •• d. 

48 2  8 
(German). 

Including duty: 
10,8'76 0  0 
(French) •. 

9,307 10 0 
(German) 

about '7 to 22 
weeks. 

109 1'7 9 
(German). 

1,41'7 10 0 
(German).' 

210.8261 0  0 
(Hungarian). 

l'he accepted tender was the beat offer received having regard to 
the ooet ,of inspeotion. 

The accepted tender was the most advantageous taking into ao 
oount the extra cost of inepeotion that would have been incurred 
if the order had bcen placed with the lowest tenderer. 

The springB were indented for by telegram and delivery Wal 
required in India by 31st Maroh, 11128. , 

The lowest tenderer had proved unreliable in the matter of delivery 
on previous contracts and aoceptance of his tender would have 
entailed highcr cost of ill8pection. The order WaB consequently 
placed with the next lowest tenderer. 

Tho accepted tender waH the moro advantageous having regard 
to the cost of inspection. 

The aocepted tender was oonsidered to be the more advantageous 
taking into ao(''Ount the extra COlt of inspeotion that would 
have been entailed if the order had been placed with the lowest 
tenderer, and the superior reliability of the firm with whom the 
order Wal placed. ' 

The lowelt tender was from the Royal Hungarian State Works. 
This firm was not known to the Consulting EDgineers as loco· 
motive builders, and therefore any contract placed with them 
would necelsarily be a trial order. 

The delivery offered by the next lowellt tenderer was 10 long that 
tho oontract would have taken over 2 years to complete. The 
third tender was from the North Dritish J.ooomotive Company, 
who are experienced in this clMs of work and could be relied 
upon to execute the CIOntract satisfactor!Jy. 

The full quantity of boilers and oylinders would have fonilect too 
large and complicated a contract to be entrusted to an untried 
firm 811 a trial order, and it was therefore decided. to divide 
the contraot 81 shown. The Dep'artment will thu8 be enabled 
to form an opinion of the capabilities of the Royal Hungarian 
State Works with regard to future requiremente. 
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I 

ato", o .... Nd. J Contraot Number.' 

Locomotive engin"'l G.4474/2303/8.3.28 
andtendere. I 

Fishplatee • 

Zino sheet. • H.401/S638/1.6.28 

Butter paper 

13 Looomotive en· 
gines and ten· 
dere Y. B. type. 

18 Locomotive en· 
giDeB,and ten· 
dere Y. D. type. 

12 Locomotive en· 
~ and ten. 
ere X. B. type. 

104 sets of Loco· 
ml)tivll boilers. 
oylinde1'll,eto. 

/ 

H.466/7830/6.6·28 

H.764/7H8jl.'.28 

H.804/7149/1.6.28 

H. 6 l 9 1~6.  

H.766/6932/1·6.28 

H.767/6932/1.6.28 

· 

· 

· 

· 

Name of Contraotor. 

Beyer, Peaoook de Co., 
Ltd. 

Bolokow Vaughan de 00., 
Ltd. 

London Zinc Mill, 

Rapping., Ltd. · 
Numytb i1 o~ de 00., 
Ltd. 

SWill Locomotive &; Ma. 
chine Workl. 

Vulcan Foundry, Ltd. · 

PU'lIA.-

.o~ 

of 
CoDtraet." 
, ,., 

£ •• el. 
72,747 0  0 
(Driti8b). 

.aD 12 6 
(British). 

21 0  6 
(British), 

1179 6  5 
(British) .. 

66,845 0 0 
(British). 

, ,~ 0  0 
(S ..... ). 

85,388 0 0 
(British). 

" 

I 

, 
I 
; 

) 

l 

, 

Tota] •  1 '73,228 0  0 :, 

Royal Hungarian State 
Iron, Steel de Machine 
Works. (67se,tII.) 

Saechaiscbe Muchmen. 
tabrlk A. G. (17 setA). 

~,---- ' 

182,357 4  0 
(Hungarian). , 

37,392 9  0 
(German). 

Total • 219,74D 18 0 ------1 

s.Hl boiler tubee H.1l75/1740/30.6.28. Tube&, Ltd .. 420 15 0 
(BritiBh). 

-'''',,, .. , ." .. ,-" ' ..... 



BTATIIIHBNT LAID ON TO TABLE. S23 

Lowen Tender 
not Reason for acceptanee. 

aooepted. 

--

£ •• d. 
.6',1'15 0 0 The lowest suitable tender was from a ContineJltai firm, but. the 
(German). Consulting Engineers recommended that in view of the fact 

that these engines were of new t~ea it waa neoeu&ry that 
they Ihould be designed and built un er their oloae and conatant 
supervision. The oase waa lubmitted to the Government of 
India, who issued inatruotiona that the lowest British tender 
Ihould be acoepted. 

I 392 2  6 If the lower teDder ~ been accepted the ooat of inapeotion would 
I (Belgian). have ·elrlO8eded t  e difference in prioe between the two quota. i 

1 tiona. 
: 

1 18 17 1 The aooeJJ*ed Mader waa the most advantageoUi taking into &c. 
(Belgian). I oount the e.a eOlt of inaction that would have been entail· 

I 
I I edU tile erd.er laad been p  d with the lowest tenderer. 

! 1566 8 8 I Ditto. I 

: (a~ . I 
I . 

67,100 0 0 
, (Ouobo.lIIovak). 

I 
I 

i i The tenders for theM looomotivea and for the spare boiler-. eto., 
I 

were 'invited in ooDiunotion with tho .. for ~ looomotives for 
! Companiea Linea. 

I 161J.UO 0  0 Contraate _1'8 placed in each oue with the Io .... t tenderet'imown 
i (8wiaa). to be-oapable of exeoutinc the work up to the standard reqtlired. 
I 

Firms who had Dot previoualy oarried out work of this oharacter I 
for Indian railways received trial orden of adequate value. 

i ! Orders having thus been allocated to the Ioweat tenderen up , 
to. the limit of lafsty. the remainder of thl! work was placed 
with the '!lext !lowest lUi table tenderen • 

• 
, 

218,032 8  0 
(Hungarian). 

I 

i . 
t 

878 2  6 The indent 'indiCAted IIpeeSa1 urgency and Itated that the tint inaW.i· I 
(German). e~t waa required to reach India by lit. September, In8. The 

390 12 6 
delivery offered by the tWe) lowe.t tezid ........ not .... ly 

, enough to enlure this, and, moreover, delay in ahipment l' 
(Belgian). to be expected by reuon of a dock .trike at Antwerp aDd 

probajl1e I1Ibaequent oongeation at that port • 

.. 
... 
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Stores ordered. Contraot Number. Name of Contraotor. 
Amount 
of 

Cont.raot. 
-------1·-----·---------·-··-·---··-----1------1 

£ 8. d. 

Colours, regiment· G.3901/4793/30·1.28. HobeoD.t. BoDS (London). 183 0 () al. Ltd. (British). 

Cable, eleotrio D. 2  G •• 218/6621!17·2.28. Britiah JDlulat.ed Cables, 1,287 10 0 
~. (fOl' 250 miles) 

Bridge anotin, 
oralie. 

, 
Bl'l1II8flle oarpet • H.11/7720/2.,.28 

WhHle and axles. H .293/81586/23·4.28 

Duok, ootton H.339/13086128.'.28 

H.3.0/$016126.'·28 • 

JOII. oo~ &. Bros., Ltd. 

Carpet Manufacturing Co. 

Kitson & Co., Ltd. 

~ir 1~l an  Armitage & 
on~. I,td. 

M. C. TI,omloD &. Co., 
Ltd. 

Total. 

(~riti . 

3.260 0  0 
( rit~b . 

40 0  0 
(British). 

233 15 0 
(British). 

3,364 13 9 

8,3711 0  0 

6,739 13 9 
(British). 



loweat Tender 
Dot 

accepted. 

, I. d. 

123 115 0 

128 0  0 
(Britieh). 

1,250 0  0 
(for !1iO miles) 
(Britiah). 

2,995 0  0 
(Britilh). 

38 0  6 
(Britilh). 

2215 15 0 
(British). 

".720 7  6 
(Britillh). 

STA'l'BKBNT LAID ON TBBTABLB. 323 

ReUOD for acceptance. 

The colours were l't'quired to reach India by the end of Karch. 
1928. The lowest tenderer oftered delivery in thil OOUDtry 
by 29th March, 1928. hut in view of the difficulty which the 
firm was experienl'ing in making deliveries under a current 
contract it Wal considered very improbable that the promiled 
delivery would be kept. The time quoted for delivery by the 
second lowelt tenderer was long and moreover the firm had 
not previously executed a contract for this Department for' 
oolours. 

The order was accordingly placed with the third loweat t.enderer 
for delivery in four weeks on the grounds of superior reliability 
and quickel' delivery. 

In view of the difficulty ezperienced by a Briti.h Government, 
Department in obtaining ati a( ~  surpliU! of D clefS c_bl .. 
from the firm which on thie occasion sulmittcd UE' lowest 
tender, it was not considered advipable to entruBt thiB 1hm 
with the whole order in view of the probability of delay, and 
pOB8ibility of failure to supply the proper matenal. An order 
for 110 milea only was therefore placed with them, the remain. 
ing 2150 mile. being given to the next lowest tenderer who I .. 
supplies were known to be sat,isfactory,' 

The Ioweat tenderer (louId not deliver in under 9 monthe. "AI the 
orane wal urgently required in India for bridge erecting tbe 
order was plaoed with the next lowest tenderer who oftered 
delivery in 20 weeks. 

Aocepted on the grounds of the superior quality of the goods ofter. 
ed, which reprl'eented more than thc amall differen('e ill cost. 

Accepted on the ground of quicker delivery asked for by the 
indentt'r. 

Thecotton duck waR required in India bet,wl'l'n ]st April, 1928, and 
3lat Oqtober, ]928. At ,the rate of delivery oftered by the 
loweat tencierE'l' over. 12 t~  would have been required to 
complete the order. The contract WaR therefore divided 
between tbe two lowest tenderera. 



8toree ordered. 

, While. and axlea. 

~~ are baeea 
'Md,l,a ..p tee. 

• Coupling rodl 

.. P.rppeiJen . 

IFlaDnel, lilver 
arrey-

5O,OOOyde. 

1100,000 .. 

270.000 .. 
Total. 

. 

~ .' E ~ . [31sT JAN. 1929. 

Contraot)iurnber. Name of Contraotor. 

~66 6 1  ·6·28 . Taylor Bros. &; Co., Ltd. 

&.587/112/18.6.28 · DOultoD &; Co. 

&.830/704/2.1.6.28 · I Kitson &; Co., Ltd. 

H.871/861{8.8.J8 • Bow, McLaehIaD ,. eo.. 
LttI. 

.l 11 ,,"~. .  ~ T ... C. Littlewood ,. 00., 
Ltd. 

.9 11~1 •• 8.28 • ~ 8radbwy ~ Co., Ltd. 

:retal • 

PABT B.-" . ,', . 

Amonnt 
of 

Contract. 

£ •• d • 
; 

627 10 Oi 
(Britiab). 

I 
I 

48 13 81 
(Britiah). I 

'" 11; 0 
(Britiahl· 

96 0  0 
. :(Britiah). 

4,922 18 , 

13,825 0  0 

10,312 10 0 

28,880 8  4 
(Brimh). 

136 12 0 
(Britiah) • 

I 

. ':---.-... -_._-.-.. ,.-. "-.. ,, .. ..! ..... -. ----~-----...., ----



Lo'ftR Terader 
. DOt 
.aoepW. 

£ •• II. 

6US 0  0 
(Britiah). 

42 8  2 
(British). 

88 0  0 
(Britiah). 

90 0  0 
(British). 

211,331 . II 0 
(Britillh). 

131 16 8 
(Britillh). 

STATDD'l' LAID ON TBB TABLa, 

Aocepted on the groand of quioker deUvery .aed for by 
indeD$or. 

Aa lupply by MelIN. Doulton w .. specially aeked for by the in· 
dentor, in view of his previoUi experience, that firm's tender 
w .. aooepted, but the lower quotation wu brought to the 
notice ot the indeQtiQs authorit)r in India for future guidaDoe. 

Aooepted fan the ground of earlier deliver, .. immediate supply 
WM required by indentor. 

Accepted on the p:round of earlier delivery as immediate .upply 
was asked for by indentor. 

The lo_t tenderer had not pNVioUlly executed any oontracts 
for the Department. In view of the importanoe and urgency of 
the demlUld it wae oOll8idered advi .. ble to place only a mlall 
trial order with them and to order tile ~ from the aut 
loweat tenderel'll • 

• 

Aooepted on the ground. of Buperior q. ,uality of. the ~ ofYered, 
whinh I'8preeented o~ tltap tJIe difterenoe 1ft pnce between 
the two quotations. 
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AmoUDt 
8torea ordered. l..-..ot ~~ll. Name of Contl'8Otol of 

Qo.utu.ot. 
· 

~.--
.-.---. -_.-_ .. _---_ .. -

£ •• d. 
~at , ol' tl. ," .6 "~ . . .  '. W. F. DCDPis,& Co. · 1,800 0 0 lain. ' t. (~rrn n . 

, 
H.379/8604/28. 4 ·28 · Equipment and En i~r. 1,960 0 0 

ina,q,,· .' (Ga"maD) . 

H.378/8604/28.4.28 · Porsellan·lndllstrie A. G. 1,975 0 0 
(German). 

---
Total . · lI,725 0 0 

WbeeJaan.} nlell. H.93IJ/1t17/14.6.!S · CattA!r& (Merchantll). Ltd. 3,000 0 0 
(Czecho. 

Delivery -12/14 weelea Slovakian). 
(approI.) . 

H.940/917/1 '·6.28 · Vel'f!inigte 8tahlwerke 1,519 0 0 
A.G. (German). 

BochumAr Verein. 

Delivery.-7/8 week ... 

Total . · 4,1519 () 0 

I I 



.~tl.l'. . 
DOt 

~e te . 

£ •• tI. 

STATE.DT LAm ON TRB TABLB. 8. 

ReaaoD for aooeptanoe. 

The ilUlulators were demanded by telegram and were stated to be 
required early this year. The loweet tenderer oould not under 
take to oomplete delivery before the eDd Clf ~te ber. In 
view of the urgency of the demand the order wu diVided equally 
between the three lowest tendere1'8. 

6;.00 ~ ' • 
(German). . 

The indentor oabled for supply to commence to arrive in Indl. in 
Beptember,-1928. As the delivery offered by tho lowt!lltten. 
derer·wauldeot meet th. requirement •• portion of ·the order 
WM given to the tM!cond loweet tenderer •. 

.' ~ 0  0 
(Cceobo.Slovakiallt. _ , 

I 
I 

·k 



EJ4ECTION OF THE PANEL FOR THE STANDING COMllITTEE POB 
THE DEPARTMENT OF INDUSTRIES AND LABOUR. 

Mr. PresIdent: I have to inform the Assembly that the number of oandi-
dates nominated for eleotion to the panel for the Btanding Committee to 
advise on ub e(l~  in the ~ art ent of Industries and Labour is equal to 
the number reqUIred. and therefore I announoe that the following membel"8 
are deolared to be duly eleoted: 

Mr. Muhammad Rafique. 

Maulvi Abdul Matin Ohaudhury. 

Sir Darcy Lindsay. 

Mr. Mukhtar Singh. 

Mr. N. M. Joshi. 

Rai Sahib Harbilas Sarda. 

Dr. B. S. Moonje. 

Mr. Abdul Qadir Siddiqi. 
Rajs Ghar;anfar Ali KhaD, 

THE CODE OF CRIMINAI4 PROCEDURE (AMENDMENT) BILL. 

(AJlBNDJlBNT OF SBOTION8 206 AND MOA.) 

PUldit Thakur D&8 Bhlll.V. (Ambala Division: Non-Muhammadan): I 
beg to move for ·leave to introduoe a Bill further to &l88Dd the Code of 
Criminal Proc6dure. 1898 (Amendment of sections 005 andMOA). I have 
givpn the re~ on  in the Statement of Objeot. and ReuoDs why· I move for 
an amendment of the law. 

At present. under the provisions of section 205. it is only in o8lell in 
which summonses are issued in the first instanoe that exemptionR from 
presence can btl granted. According to the provisions of Flection ~. Rum-
mona can he isslled in cases in whioh. AOOording to the fourth column of the 
2nd Sohedule of the Criminal Procedure .code. warrants should be issued in 
the first instanee. and similarly. under Flection 00 of the Code. warrants can 
he issued in CIlS€'.fI in whioh, according to the fourth oolumn of the 2nd Sche-
dule of t..he Code, summons ought to issue in the first inataooe. Aocording 
to the provisions of ser-tion Ql. if the accused is present in oourt. even In 
o"ses in whioh summons ought to issue in the ftl'Bt instance. the oourt ia not 
bonnd to iBBue any summons but may take a. bond from the accused, 
so that it is not n·ecessary, even in sum·mons oases, for the Court to iSBue 
B summon!! in the 6rst instance. And the Rcope of discretion for the 
ordinary CourtA is very 1imited in the matter of exemptions from preFlence. 
The law relating to the exemption from presence of acoused pel"8Ons j. 

not founded on the original Bin of a summons or walTBnt having been issued 
in the ftt'Mt instance; it is founded on the oompelling nature of the cimum-
stances which necessitate such absence. I therefore think that this prine!-. 
p1e of exemption should be applicable to a greater number of oases and there 
is no reMon why thiA Brbit1'8ry distinotion Bliould be made between C81e8 
jll which summonses a.re issued in the fil"8t instance a.s against thoee in 
whioh warrants or notioes are issued in the first instance. This one ground. 
alone. I submit. Rhould be regarded 8t1 enough for a ohange in the laW'. 

( 380 ) 
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'1'11. OOD. OJ' ORWNAL l'ROOIIDVRB (AIONDIDNT) DIU. asl 
As regards the other change, that. is, change in seotion MOA, the present 

section makes it discretionary on Courts to dispense with the presence of 
acoused only in one case. That is, when the accused is before the Court and 
becomes incapable of rema.in.ing before Court. That me&ns that, even if the 
accused is sutJeting from a fatal disease he must· be brought into Court and 
the Uourt must find tha.t he is incapable of remaining before the Court. In 
j,hat case alone and in no other case can. the Court dispense with the personal 
attendatlcl. of thr accused. Every criminal practitioner knows how this pre>. 
vision causes hardship to the accused himself and his co-accused, and I 
cannot understand why, wheJ! this provision, namely 540A, W88 enacted, 
this aspect of the case was not considered and, instead of providing for a 
state of things ill which presence of the accused was physically impossible, 
only the contingency of an accused person being present in Court and then 
hecoming incapable of remaining before the Court was provided against. 
'I'here are one or two other changes of a minor character also which I shall 
not dwell upon on this oocasion. This is all I have to submit at this stage. 

Kr. Pr881dent: The question Js: 
':That leave be giyen to introduce a Bill further to amend the Code of Criminal 

Procedure, 1898 (.Amendment of l18Ction. ms and 54<1 A)." 
The motion ~ adopted. 

PancUt Thakur Du Bharpva: I introduce the Bill. 

THE CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL. 

(AMENDMENT OF SBOTION 1552.) 

Pandit Thakur Du .harpva (Ambala Division: Non-Muhammadan): I 
beg to move for leave to introduce a Bill further to amend the Code of 
Criminal Procedure, 1898 (Amendment of Section 552). In the Statement 
of Objects !lond Reasons I ha.ve briefly submitted the reasons for an amend-
tuent of tbe law on this point. The main reason, I would submit at this 
st.age, is that the case of orphans is not provided for, and it happens in 
practice that, when an orphan is brought before the court, in virtue of the 
exercise of the power given under section 552, the court is quite helpless, 
ond on account of the absence of any provision in the Criminal Procedure 
('.AXle,. the court cannot make any proper order for the a ~ custody of the 
orphans. Moreover, in 0. number of cases, it is very difficult to prove tlie 
unlawful purpose which is provided under section 552. As a matter of fact 
t,he very words . unlawful detention' llonnote a. state of things in which a 
person ought to be set a.t liberty, and the further restriction that there 
should be an unlawful purpose, generally gives rise to communal conflicts 
BDd religious animosities and I have proposed thllt these words "for an un-
lawful purpose" may be omitted. This is all I have to say at this stage . 

. Itr. President: The question is : 
"That leave be given to introduce a Bill further to amend the Code of Criminal 

Procedure., 1898 (Amendment (1f _action 552)." 

The motion was adopted. 

PandJ.t Thakur Daa Bhar,AV.: I introduce the Bill. 
The Assembly then adjourned till Eleven of the Clock on Monday, the 

4th February, 1929. . 

o 
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